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IN THEZ (SHIRAL ADMINISTIRATIVE TRIBUNAL, JODHPUR BENCH,
JODHEUR

Date of order : 3.2¢1995.

CeireNO, 50/1995,

KISHCRE ERARKASH : APPLICAND
Ve
UNIOW OF INLIA AND ORS. t RESPONIE NI3

CORAM:

LIE HON'BLE M5 <USHA (B N ADMINISTRATIVE M2 MBAR

ERE 35 T :

MreYeKeSharma , Counsel for the applicante

N

BY TH: COWRT 3

Heard the learned counsel for the applicant.

The applicant has sought the relief in this Cede
for holding the selection for the post of £.0.M.{Horticul ture}
as per instructions contained in the letter dated 3.2.199%4
at snnex.i=~1 and promote the applicant on the said post.
St
He has also sought the interim relief of postingz?n the

said post on ad-hoc basis till the selection is held for
» - " L‘& 3
filling up the post Onl:egular}aas1s. It is seen that the

applicunt had relsed the same issues in his representation
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dated 15.11.1994 atﬁ&nnex.ﬁ—?. NO reply has keen nlven

by the respondents to this representaticne. The responcents

4 Lo L,Aj ’G’ L/:ﬂ/\.';«u@o_n,

are directed to delte acwion en the representation of the

applicunt dated 1541141994 and take take necessary action

on the issves raised therein. If the prayer of the applicant

is HOb accepted , the reasons for the same may be intimated

e A r@ply to the representztion with

sgmaklrg order may be given within two month from the

‘Gate of receipt of a copy of this ordere & copy Of Ghes e

Cx may also be sent alongwith a CCpy 0L this order to
the mepondentse with this direction the & stand

disposed of at the stage of admissione

There is no order as to costss.

JSHA SEN )
trative Membaer




